
In the Central Mministrative Tribunal 
Calcutta Bench 

No.OA 806 of 1997 

Present : Hon'ble Mr. D. Purkayastha, Juicia1 Member. 

.Draupai 
	 Applicant 

I) General W.anager, South Eastern 
Rly., GarOn Reach, Calcutta. 

2) The Divisienal Personnel Officer, 
S.uth Eastern Rly, Chakraharpur. 

Respondents 

For the Applicant : Dr.(Ms.) .S. Sinha, Advocate 

For the Respondents: Mr. P. Chatterjee, Advocate 

Heard on : 15.01-1999 	 Date of Judgement : 15-01-1999 

ORDER 

Heard U. Advocates of both the parties. 

Grievance of the applicant is that pension ha been granted 

in favour of the applicant; butresponâents did, not release the DCRG 

.4 	amounts to Rs.24,480 in favour of her as some dispute cropped up in 

the form filèdby the applicant herself. Hence, applicant filed this 

application for direction upon the respordents to release the DCRG 

money along With interest at the rate f A.s.14% on that amount. 

Respondents resisted the claim of the applicant by filiri 

written reply. In the reply it s admitted. by the respondent.s that 

applicant is setting family pension as per Pension Rules. But it is 

stated that due to Some djffjcultes, as pointed out in the.—rply, they - 
could not release the' DCRG money in favour of the. applicant11 e there 

'some discrepancy,  in respect of ae of the applicant andd her eldest 

R-6 to the reply.77  

According to the respondents, the applicant Srnt. Draupadi IDevi was 

asked to rectify the same or produce legal Heirship Certificate and 

\ 



-2— 

Object1n Certificate in.this regard. But she did not complywith 

request made by the authority vide letter dated 16.1.96 (Annexure 

n—i to the reply). That is why respondents cuN not release the 1CRG 

money. 

4. 	I have considered the submissions of IA. Advocates of both the 

parties and I find that there is 	discrepancy in respect of the ae 

of the applicant as well as in respect of her eldest son and applicant 

was asked to rectify the same. in view of the aforesaid circuntances, 

I find that it is admitted position that the applicant Srnt. Draupadi Devj 

is etting family pension. Thereby, it cani. e safely presumed that 

ther is no dispute regarding identity of the wife of late Naraharj, 

ax—Fitter Grade JI, under Carriage Foremen of the respondents' Cffice. 

fmy-p 	iothr?,I find that the 

CRG money also can be released by the respondents on the basis of the 

submission of Indemnity fond duly executed by the applicant an legal 

heirs of the deceased. On receipt of the said. Indemnity Bend from the 

side of the applicant and legal representatives of the deceased, the 

DCRG money should. he released by the authority without further delay. 

Dr. Sinha on behalf of the applicnt submits that applicant did not 

receive any letter from the respondents as annexed with the reply marked 

s Anne ures 6,7, & 8. It is found from the application that applicant 

is now r siding .at \fiil. Daiminadiha, F.O. fllminadiha, District: 
I. 	 .• 

Purulia and all the letters including pensionary documents were issued 

to her at F.O..Birmitrapur, District : Sund'argarh, Orissa. So, all the 

correspo dence can be made to the applicant in the aforesaid noted 

address 'ince applicant is now residing in the District of Purulia. 

Resp.ndeTts also. could not show that any letters (Annexures 6,7 & 8) were 

received by the applicant. In View of the aforesaid circumstances, 

resranderits are directed to release the DCG money wIthin one month from 

the date of receipt of the Indemnity Bond, 	jth this observation 

applicaton is disposed of awardirg no cost, 
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.( D. Purkayastha 


